
CAT/I/12 

IN THE CENTRAL ADMiNISTRATIVE TRIBUNAL 
HMEDBID BENCH 

WxUVxLXH>1 

O.A. No. 5tarnp No. 348 of 19$91  

with 

I4.A./309/91 

DATE OF DECISION2.S.199?___ 

u1absnnkr PremsWch 
	

Petitioner 

Yppy 	 Advocate for the Petitioner(s) 

Versus 

____- - ___ ____ 
Respondent 

-Efl ----- &±a &rs  

•)•5. Iia 	 Advocate for the Responat(s) 

CORAM 

The Hon'ble Mr. 	Singh 	 Mernbe (A) 

The Hon'ble Mr. R .0. j3hatt 	 Nbe (j) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair ccpy cf the Judgement? 

Whether it needs to be cfrculated to other Benches of the Tribunal? 
MGtPRR012 CAT/86-3-12-8---15,000 	 / 



Gu1abshan}er Premsukh, 
uarter No. 176,4), 

Gandhidhain Rly. Colony, 
utch. 	 .. Aoplicant 

(Advocate'1r. J.S. adv) 

Versus 

Union of India, 
Through : 
General Manager, W.Rly., 
Ohurchgate, 
B onto ay. 

Station Suoeriri.endent, 
Ganc3uidharn Station, 
Gandhjdhn. Kutch. 

Divisional Railway Manager, 
1estern Railway, 
Ajmer. 

S 4. Divisional Mechanical Engineer(Bstt) 
Ajmer. 	 .. Respondents 

(Advocateir. 3.3R,. Kyadal 

with 

ORAL - ORDER 

bated : 29.8.1991. 

Per : HOn'hle Mr. N.M. Singh 	: Member (A) 

The aoolicant Shri Gulabshanker Premsukh appears 

in person. His advocate is noL oresent. The M.A./309/91 

is for production of a letter dt. 21.8.1991 from the office 

of the Diesel Foreman, Gandhidham to Diesel Foreman, Phulera 

intimating relief of the applicant on transfer and the 

first sentence in it says "The above named has been spared 

on transfer.... 1t• 

2 • 	The above leter is alloied to be produced. 

3. 	Learned counsel Mr. N.B. Shevde, appears for 



Mr. B.R . IKyada, learned counsel for the recoondents. 

We are pained to observe that on 19.8.1991 when 
c-1 (4-J.JL.r  

tlri~  ppfton as called on rnention( the application 	- 

was underoection which objection we are told, has yet 

not been removed. 

Despite the above situation, we have as an 

exceptional case/ taken uo this apclication which is still 

marked as O.A. Stamp for want Qf removal of objection 

for considering interim relie f ii nara VIII of the 

application. 

The letter dt. 21.8.1991, is from its oarticular 
/ 

an intimation of relief of the aPPlicantgiven by the 

office of the Diesel Foreman, Ganthidham to Diesel Foreman, 

Phulera. ;ie find that the copy of it was not marked to 

the applicant though by virtue ofrelief as a result of 

thiser, the t 'ansfer is sought to be carried out. 

The contents of the transfer order are alleged to have 

been not..hrought to the notice of the armlicant and no * 	 L 
W 	

such order a?e ben served 

For want of service on the applicant of order of 

transfer, he is deprived of his right under section 19 

of the Administrative Tribunals Act, 1985 to make a-c 

though he is releved op 

transfer 	has to be inferred from1 intimation given 

by the office of Diesel Eoreman, Gandhidharn to Diesel 

Foreman, Phulr.ra rhich intimation cannot be. subs titute -' 
- 	 : 

for a regular order of transfer4-' 

We, therefore, direct applicant be not taken as 

having been relieved as a result of intimation as above 

and he shall be continued in service at his place of posting 

Viz. Gandhidam from where he was sought to be relieved by 



virue of above letter of intimation to go to Phulera. 

Aswhen a proper oderis served on the applicant 

stay for a period of 7 days to 

enable the applicant to approach the Ceaft against itf - 
L 

By virtue of our above order O.A. Stamp No. 348/91 

is also disposed of. The O.A. Stamp No. 348/91 be given a 

regular number. 

The applicant is allowed to serve this order by 

Dasti. 

(RCI3hatt) 	 (MMSingh) 	I' 
Mener (J) 	 Member (A) 


